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Failure of Land Reforms Programmes
in bringing alout changes in the
Agrarian structure

1457. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion has revealed land reform pro-
grammes have failed to bring about the
required changes in the Agrarian Struc-
ture and also have led to many hurdles
in sprcading the modern technology
and improved agricultural practices; and

(b) i so, what other points are men-
tioned in the “position paper” prepared
by them?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR1 MOHAN DHARIA): (a) and
(b). The Planning Commission has not
undertaken any critical study of land re-
form probiem in the recent past. The
concerned Division of the Planning Com-
mission has, however, prepared a work-
ing r termed 0s ‘position paper’ re-
vie the progress of land reforms in
the country. The main points as brou.
ght out by the ‘position paper’ are sum-
matised below:—
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Immediately after Independence high
priority was given to the abolition of
intermediary tenures. The implementa-
tion of the enacted laws has since been
practically completed in all the States.
Only a few minor intermediary tenures
still remain to be abolished and efforts
are afoot to abolish them also. All Sta-
tes have cnacted legisfation for regula-
ting the rent payable by cultivating te-
nants. Maximum rates of rent have
been fixed at levels not exceeding those
suggested in the Five Year Plans in all
States except Punjub, Haryana, Jammu
& Kashmir, Tamil Nadu and the Andh-
ra area of Andhra Pradesh. Several
States have enacted legislation for con-
ferring security of tenure on tenants.
Under the existing law the position of
tenants, and particularly of share-crop-

rs, continues to be insecure in Bihar,

amil Nadu, the Andhra area of
Andhra Pradesh, the Saurashtra area of

Gujarat, Punjab and Haryana. Provi-
sions have also been made in several
acuyire
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ownership rights. Necessary legislation
for this purpose is still to be enacted in
Andhra Pradesh, Assam, Bihar, Har-
yanz, Jammu & Kashmir, Punjab and
Tamil Nadu. Laws imposing ceiling on
agricultural holdings have been enacted
in all the States cxcept the former Pun-
jab areas of Haryana and Punjab, where
the State Government has powers to
sellle tenants on lands held by owners
in excess of the permissible limit. How-
ever, as a result of the high level of ceal-
ing, large numbcer of exemptions from
the law, malafide transfers and parti-
tions, and poor implementation, the re-
sults achicved have been meagre. So far
only about a million hectares of land
has been declared surplus. There are
wide variations between different States
with regard to the level of ceiling unit
of application, exemptions, etc. As re-
gards consolidation of holdings, by 1969
about 34 million hectares of land had
been consolidated. The progress has
been uneven in the different States. The
work has been completed in Punjab and
Haryana. Uttar Pradesh has made
gzeod progress and some headway has
n made in Maharashtra. Not much
has been done in the remaining States.

This paper was, however, grepared
to initiate discussion in the Planning
Commission and does not necessarily
project the views of the Planning Com-
mission on the subject of land reforms.





